
  

  

   
   

   

     
      

  

   

    

  

UTTAR PRADESH KHADI AND VILLAGE INDUSTRIES BOARD    “An pursuance of the provisions of clause (3) of Artick: 348 of the Constitution, the Governa 
is plesbed to onder the publication of the following English translation of notification no. 9244 
dated March 9, 2006: 

j 
‘NetiBcation s 

| Miscellaneous 

Luveknone, dated March 9. 2006 
No. 244.-In esercise uf the powers under seetivn 37 read with section 10 of the Uti 

Pranks hadi and Village Industries Board Act. 1960 (UP. Act mo. 10 oF 1960) and with 
prevings sinetion oF the Government, and in supersession ofall existing regulations and orders 0 
the swiject, the (tar Pradesh Khadi and Village Industries Hoard, hereby makes the follow 
regulations. with 9 view to regulating recruitment and conditions of servies of persons appointe 
1 Uttar Pradesh Khadi and Vilage Industries Board (Groups A'and 1) Servi 

|THE UTYAR PRADESH KHADI AND VI STRIE 
(GROUPS 7A" AND "BY SERVICE REGULATIONS, 2008 

PARE 1—Generat 
1. Short title and commencement.—(1) These regulations may be called the {tar Prade: 

Kohoali and Villaye Industries Bound (Groups “A and “B" ) Service Regulations, 2005, Ee ee eee 

    

      

  

  

  

12) They shall come inte fore at once 

the service—Uhe (ltar Pradesh Khadi and Village Industries Board (Grou 
ous A" and pst, 

2 Status 
AM oui "HY Service comprising ( 

J. Definitions.—11) tn these repulations. unless there iy anything repugnant in the subject of 
content= 

      

tun ’Aet ancans the (nar Pradesh Khadi and Village Industries Bosard Act. 1960: 

iy” with respect to the posts given in Column 2 of Appe 
shall mean the authorities given in Column 5 of Appendix "A. 

16) Board means the Cnar Pradesh Khadi- and Village Industries Boarel established 
tuner seetion 4 Pte Act 

(ch ‘Chiet Excoutive Officer’ means the Chief Fxecutive Officer of the Hoard appointed 
section Wat tg Act: 

   lin "A 

  

    

        

eitizen of Tidia! mans a person who is or is deemed 10 be a citizen of Indi under 
Pan IL ofthe Constitution = % " 

  

(A) "Constitution” means the Constitution of India : 

 



20ne G0 (rs 13, 1026 70 Hi 

4 "Degree" or “Diphoms . ‘or diploma from a University established by 
lave in fon oF any other University or an Instiuutio 

Financial Hand Book, Volume Hf, Pans 0 BV : 

  

(i) “member of the serve” means a person substant : 
epulations or the regulations in force prior to the commencement of these regulations to 3 
Post in the cadre of the service : 

U) “service” means,the Utar Pradesh Khadi and Village Industries (Groups 
Seivice 5. 

  

(4) “substantive appointment” on a past in the eadre of the sr 
in accordance with these regulations or the regulations in force prea w the coinmenect eal 

‘wl these repulations : | 

    

UU) "year of recruitment” means a period of twelve months commencing on the first de 
‘of uly ofa calendar year,     

  

| 

(2) Words and expressions used in these regulations but not defined in these regulations and: 
Hin the Act. shall have the meanings assigned to them in the Act. { 

PaRt ll —Cadre i 

    4. Cadre ot se 111 The strength of the Serviee and of each category a posts thercitt 
tall he such as maybe termine by the Hoard wit the priv approval oF the State Government 

sn time ta time, i 
{ 121 The strength of service and of each category of posts therein shall. uml order varying! 

‘© Namie as i Porat unxler sub-reputatinn (1). be as given in Appendis: “A” provided that — 

  

(/V the appointing authority may leave unfilled oF may hold in abeyance 
“without thereby entitling any person to compensation = ar 

   vacant post 

(i) the Hoan may with whe prior approval OF the State Ciovernmemt create such 
additional permanent or temporary posts as it may consider proper. 

PART I —Recruitmem t 
5. Source af recruitment. —Recruitment to the various categories of posts in the Service 

all be made trom sources as specified against the relevant posts. in Column 3 of Appendix "BR" © 
{ 6, Reservation, —Reservation for candidate belonging 10 the Scheduled Mt. Stediled| 

ihes and eter eateries shall hin accordance withthe orders ofthe Government eee a the | 
ae of recruitment, 

 



  

  

SCE AE, 3 78.2006 £0 (6 13. 1928 vee SS ES I ee 
PART IV—Qualifications 

77. Nationality. — A candidate for direct recruitment to a postin the service must be— 

  

(0) a Tibetan refugee who came over to India before the 1 January, 1962 with the intention of permanently settling in India, or 
6) person of Indian origin who has migrated from Pakistan. arma. Sri Lanka or any bof the East African Countries of Kenya, Uganda and the United Republic of Tanzania {formerly Tanganayike and Zanzibar) with te intention of permanently setling in India: 

  

Provided that a candidate belonging to category (b) or (c) must be a person in whose favour a certificate of eligibility has been issued by the Government - 
Provided further that a candidate belonging to category (b) will also be required 10 obtain a certificate of eligibility granted by the Inspector General of Police. Intelligence Branch, Uttar Pradesh 

  

Provided also that ia candidate belongs to category (c). no certificate of eligibility will be issued for a period of more than one year and the retention of such a candidate in ‘ervice beyond the period of one year shall be subject to his acquiring Indian citizenship, 
NOTE —A candidate in whose case a certificate of eligibility is necessary but the same bas nether been issued or refused. may be admitted to an examination or inerview and may also be provisionally appointed subject to the necessary certificate being obtained hy: him or issued in his favour, 

   
4% Academic Qualification, —A candidate for direct reerutment to a postin the service ‘must pusses the qualifications as specified against the relevant poss in Column 4.64 Appendix "1, 
9. Preferential Qualifications. —A candidate who has— 

(2) served in the Territorial Army for a minimum period of two years, or 
(1H) obtained a (B) cenifieate of National Cadet Corps shall, other things bein equal, be tsiven preference in the matter of direct recruitment 

10. Age. —A candidate for direet recruitment to the various posts in the Service must have attained the minimum age of twenty one years and must not have attained the age of more than thiny five years on January 1 of the year in which recruitment is to be made. if the pasts are advertise! during the period January to June 30 and on July 1. ifthe posts are adverised during the period hilly 1 to December 31 

  

rovided that the upper age-limit in the case of candidates belonging to the Scheduled Castes. Scheduled Tribes and such other categories as may he notified hy the Government from time to time, shall be greater by such number of years as may be specitied,  



   
     
    

    

ist be such as 10 render him suitable in all respeets fr the Service- The appointing authority xh 
isfy himselfon this point. 

  

‘ 

11. Charaeter. —The character of a candidate for direct recruitment to a postin the Serv ae 

veramient, or hy | 
vent. ors 

   ersons dismissed hy the Union Governments, o a State 
oc a Corporation. oF Body owned or controled by the Union Gove 

‘State Government shall be ineligible for appointment te any post in the Service. Persons convict 
‘ofan offence involving moral turpitude shall also be ineligible. 

| 12, Marital status, A mate candidate who fas more than one wife living oa val! 
“candidate wh has married @ man already having a wife living. shall not be eligible fr appeint 
e ‘a post in the S 

  

    

  

    jee i 
Provide that the Board may. if satstied that there exis special reasons for doing 7 

‘exempt any person from the operation of this regulation. 
Physical fitness. —No candidate shall be appointed to a post in the Service unless. he 

has pod mental and physical health and fre from any physical deteetfikely to inerfee with 
efficient performance of his duties. Reforé a candidate is Finally approved for appointment he shal 
te required to produce & Medical Certificate of fitness in accordance with the rules framed under 
Fundamental Rule 10, contained in Chapter (3) ofthe Financial Hand Book. Volume 1, Part I= 

  

    

  

FProwided that such Medical Cenificate shall not he required trom a candidate recruited by 
| promution i 

PART V—Pracedlure for Recruitment | 
14, Deterinination of vacancies. —The appointing autberity shall determine the suber 1 

‘vacancies Wo be filled during the course ofthe year. a also the number of vacancies to be reserve 
for the candidates belonging lo the Scheduled Castes. Scheduled Tribes and other categories under 
revulation 6. Appointing authority shall advertise the vacancies to be filled by direct reervitment in 
Jove leading newspapers 

15, Procedure for direct reeruitment, —(1) For the purpose of direct recruitment ty @ post 
‘nth service there shall be constinuted a Selection Committee comprising — 

   
   

  

    

(2) The Chie Executive Officer Chtirman. | 

(ii Ap officer belonging to Scheduled Castes or Scheduled Tribes nominated by the 
Inpointing authority. if the appointing authority or his nominee does not belong to Scheduled! 
“astes uf Scheduled Tribes. Ifthe appointing authority or his nominee belongs tw Scheduled Castes 

cheduled Tribes. an olficer other than belonging to Scheduled Castes or Scheduled ‘Tibes to he 
wminsted by the appointing authority <- Member: 

  

  © 

  

(ii) Two officers: nominated by the appointing authority. of whom one shall be an 
otfiver belonging to Minority Community: an the other belonging to Backward 

Classes. Member 
2A MMlicer-in-charge of the establishment Member:



  
  

(61 One technical aficer nominated by the apps       
| bv Secretary the Government of Car Pradesh in personal Departinent ur his 

swomiinee not bekn the rank of Deputy Secretary <= Member. 
hadi and Village Industries Commission— 

- Member, 
    vin One representative of Stare OMe of 

    

(2) the Selection Commitige shall serutinise the applications and required the 
Jihates to ape in. competitive examina   

  Gd Writen examination will by objective type. This writen examination ywill include 
subicct papers wf General Hindi. General: Knowledge ani! General Studies. In this examination 
question papers will he provided in two copies (One Carbon Copy) to the candidate so that 
candidate ‘one copy of the papers, Negative Marking system will be adopied to avoid the 

 Wpiks, In order 1 ensure transparency in the selection procedure answer sheets of question 
paner 7 secured marks by the candidates will be advertised io the newspapers and ls will he 
displayed at Notive Boards, 

    

re 

  

    

    

Since written examination will be conducted 50, no extra marks will be given for higher 
qualification other than required! for the particular past, Accordingly division of the marks for the 
selection will be as hereunner— 

(30% marks: for total marks obtained by the candidste at minimum required 
\qualitication’s examination level (for eg-Intermediate) 

(io 4eP marks for written examination (objective type). 
(0) Maximum 153% marks will be allocated for retrencbed employee. their marks will 

Fe calculated as 5 marks for one year of complete service. For example it onc employee 
(retested) served continuously for one year be will get S$ marks and if he served 
‘ontinvously fortwo years then fe will yet 10) marks. 

  

  

    

(iv) 5% murs for sports will be alloted in the following way 

  

(a) For Toternational level sportsmen’womn a 

(h) For National level sportsman/woman, < A% marks 

(c) For State level sportsman’ worn: 3% marks, 

{d) For University/Post graduate College/College level 

spertsmanwomen » 2% marks 

(4) 10% marks will be allocated for interview. which will be divided us fotlovwis 

  

(a 4% marks fi Subject ieneral Knowledge. 
(6) 3% marks for personality   (c) 3% marks for expression power.



  

LA 2h 30 7a NS 1928 are Ber    

  

an “a micrit ist wil he prepared fin the marks secured byt 
csandidite from 110 TV bose mentivned points then an the basis ef merit hist 
ssunuidtiles wil be called foe the interview for each vacant past 

ee imerview of the candidate cach member of the Intersiew Committee 
inclu 
vateguization, Total maths abrained in interview will he caleulated hy adding the separate 
iiarks given by the Committee Members. Marks. obtained in qualifying examinatie 
candidate will not be provided the Interview 
the candidate. 

    

    

  

(HA After Interview. but before declaration of result 

nds fn written examination aon interview will Be 

  

the marks objained by the 
ised on the Notice Board,     

©12) tfany candidate wants 16 look 
through hy dope 

Phoioepy oF the decuments. be ean 

  

selection procedures documents and obtained 
indidate Wants marks. he can 

  

ting required fee. In ease any 
1 that by depositing Rs. Si per copy: 

       

    
(oi) Wasting ist will have 

Hist. Selection Committee will 

authori, 

  

   

otal names (25% oF wotal Vacancies) according te merit 
and the list of selected candidate's 19 the appointing 

    

(Reged nore 
made on the basis at 

  

—11) Reeniitment by promotion shall be 
of unfit though a Departmental Pronastign    

   

      

Committee comprising = 
1 the Chief Executive Offer Chairman. 

UA) Joint Chief Executive Officer Member 

inthe charge of the establishment 

“(neh Are oficer belonging to Seheduled 
(Castes ae Scheel Tribes nominate 
by appointing authority Meme 

1) One feehnieal oMiece nominated by 
eee suthnty Mehr 

Peovisding that in ease there is ne member belonging to Backward Clays in the Sélection 
    mittee an oi ‘belonging to Backwand Class shall he nominated by the appointing auihority 

«as additional micrbber of the Seleetion Committee. 

(27 The wppointing authority sball prepare eligibility list oF the candidate in aweordance with, 
the Vitar Pradesh promotion by selection ton posts outside the purview of the Publi 

mmission eligibility. Hist Raikes, 19K as amended fon time to time and place it before the 

  

    

    

  

Chairman of the Committee will allocate the marks based yn abe 

   

   



    

    
    

    

      

   
   

     

  

Departmental Promotion Committee alone with their Character Rolls and. such other ree 
pertaining tw them as may be considered proper. 

(2) The Departmental Promotion Committee shall consider the case of canflidates on 1 
basis of the records placed before it and if it considers necessary it may interview the candi 
also, 

  

(4) The Departmental Promotion Committee shall prepare a list of selected candi 
lange in order of seniority a8 i tod in the cade fom which they are 10 be cn 
forward the same to the appointing authority, 

17, Combined select list. —IF in any year of recruitment, appointments are}made both 
direct reeruitinent and by promotion for any category of post in the service. a combined select 
shall be prepared by taking the name of candidates altematively from the relevant lists in 
‘manner that the preseribed percentage is maintained. the first name in the list being the person to 
“appointed by promotion. * 

  

PART VI—Appoinment. Probation, Confirmation, and Seniority 
18 Appointment.—(1) Subject «the provisions of sub-regulation (2) {he appoint 

authority shall make appointment by taking the name of candidates in the order in which they’ st 
inthe Lists prepared under reputations 15. 16 or 17 asthe ease may be, 

  

    

  

    
   

   

    

   

(2) IF more than one order of appointment are issued in respect of any 01 
combined order shall also be issued. mentioning the names of the persons in onder i 
-Jetermined in the selection or as the ease may be. as it stood in the cadre from Which they 
Promoted. Ifthe appointments are made both by direct recruitment and by promotid. aumes 
‘he arranged in under repulation 17. 

19 Probation. —{1) A person on substantive appoiniment to a post in the Service shall 
placed on probation fora period of two years. In the ease oF appointment bY promotion the period! 
oF probation shall be one Years. 

(2) The appointing authority may for reasons to be recorded extend the peril of probation 
in individual eases. specifying the date upto which the extension is granted + 

Provided that save in eNeeptional circumstances the period of probation may not by 
extended beyond one year and in no circumstances beyond two years, 

  

(31 1Fit appears to the appointing authority at any time during o at the end oF the period o: 
Probation or extended period of probation that a probationer has: not made suficlent use of his “opportunities or has otherwise faked to give satistavtion he may be reverted this substantive post, ifany and if he does not bok a lien on any post. his services may he dispensed with, 

  

(41.4 peobationer whe is reverted or whose services are dispensed with. under sub- regulation (3) shall not be entitled io any compensatign, | 

. cs. ee repens at a



    

    

      

  

   

“are were, 32,2008 fn 

, (5) The appointing authority may allow cont 

temporary capacity in a post inchided in the cadre of the service or any other equivalees oF 
| post. o be taken into acount fr the purpose of computing the period of probation : 

20. Confirmation, —A probationer shall be confirmed in his appointment at the end brite 
period of probation or the extended period of probation if — | 

(ad his work and conduct is reported to be satisfactory : | 

(by) his integrity is certified: and 5 

(©) the appointing authority is satistied that he is otherwise fit for confirmation, 

; 21, Seniority. —(1) Except as hereinafter provided. the seniority of persons appointed in 
| any category of post in the service shall be determined from the date of the order of subsigntive 
| appointment and if twovor more persons are appointed together, by the order in which their ames 
| ore arranged in the appointment ver 

| Provided that if-the appointment order specified @ particular back date with effect trom 
| Which a person is substantively appointed. that date will be deemed to be the date of erder of 

+ substantive appointment and in other cases it will mean the date of issue of the order: 

i Provided further that, if more than one order of appointments are issued in respect of any 

‘one sclection, the seniority shall he ws mentioned in the combined order of appointment issued 

‘under sub-regulation (2) of reputation 13 

(2) The seniority imer ve of persons appointed direetly on the result of any one sele tion, 
«shall be the same as determines! by the Selection Committee | 

   

  

  

   

Provided that a canuilate recruited directly may lose his seniority if he fails to join without 
| Salid reasons when vacancy is offered 1 him. The decision ofthe appointing authority 4 the 
validity of reason shall be final. i 

(3) The seniority imer se of porns appointed by promotion on the result of any one 
selection shall be the same as it wa’ inthe eadne in which they were promoted. 

(4) Where appointments are made both by promotion and direct recruitment oF from wre 
than one sources and the respective quota of te sources is prescribed, the inter se seniority shill be 
determined by arranging the names i « eyelic order in a combined list, prepared in accordance 
‘with regulation 17 in such manne that the prescribed percentage és maintained : 

    

Provided that — 

(A) Where appoi iy source are made in excess of the prescribed quota. the 
Persons appointed in excess of pnta sall he pushed down, for seniority to subsequent year 

| ‘or year in which there are vacaricies in accordance with the quota, 

     
  

i) Where appointments front any source fall short of the preseribed quot and 
\ ‘appointment against such unfilled vacancies are made in subsequent year or years. the 

‘persons so appointed shat! nit get seniority of any earlier year but shall get the seniotity of 
the yar in which their ppsininswts a nade. so however, that inthe combined list of hat 

a2 
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